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Use of Foreign Trade Mark. 

3775. ~HRI ANANDA PATHAK 
Will the MiniAter of JNDUSTR Y be pleased 
to state : 

(a) whether it i~ a fact that Govern~ 

ment place restrictions on u~e of foreign 
trade marks when gralltmg industriallicem.es 
or cleaning foreign collaborations ; 

(b) whether it il) also a fact that man} 
of these companiec; are u~ing foreign trade 
mall~, c\ en lhough they au! ~pe(';ld.lly for-
bidden to \J~e them: ano 

(c) "hat ~yqcm ot monitoring IS there 
Co ~ee that the condition~ of not usmg 
foreign trade mark ... is adhered to and what 
41\'tl(.)fi i..-; taken? 

THE MINISlbR OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL DEVE-
LOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(8) \\,hlle approving a foreign c01laborations_ 
a condition i~ laid down that the use of 
foreign brand namc~ will not be allowed 
on prvdw . .'ts meant for Internal saJe~. 

(h) and (c) Under the eXlstmg lan, there 
I~ no restrictIOn on the U\C of foreign tlade 
m8rk~ plovlded it doe& not H1volve an y 
dIrect or Indirect conMdel at JOn in fOlclgn 
exchunge. Any trade mark can be used 
without registratIOn or before or 31 ter the 
expIry of registration without the protection 
afforded by the Trade and MerchandIse 
Mark~ Act. 

Privati'iuticm of Gmernmcnt Under-
taking" 

3776. SHRl~IATI BASAVARAJf· 
SWARI : 
SHRI S. B. SIDNAL: 

WlIl the Minister of JNDUSTR Y be 
pleased to sta te ; 

(a) whether executives of public sector 
enterprises have recommended priv8tisation 
of Government undertakings : 

(b) if so, whether a standing conference 
of public enterprises of 81) the public sector 
undertakings have recommended a number 
cf other sugcstions about Government 
undertakings ; and 
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(c) if so, the detail. thereof aDd 
whether Go..erntrtent .(trav~ 'a~Ptc~ these 
recommendations l' 

THE MINISTER OF STATE IN THB 
DEPAkTMENT OF iNDUSTRIAL DEVE-
LOPMENT TN THE MINiSTRY OF 
INDUSTRY (SHRl M. ARUNACHALAM): 
(a) to (c) Presumably the Hon'ble Members 
are referring to a draft white paper prepar-
(d by Chief Executives of selected public 
enterprises. This has been considered by 
an Intcr-Ministnial Committee of Secre-
lane!) and would ultimately be presented to 
Parliament after due processing. The con-
le!nts of the draft white paper cannot tt-crc-
fore. be di'iclosed at this stage 

l\JuJti·l'IationaJ (Ompanies Manufdctur-
ing Medicines 

3777. SHRI PRAKASH V. PA1JL: 
"'iB the! Mmi')ter of INDUSTR Y be pleased 
to !>tate . 

(a) what has been the pattern uf pro-
ductIOn by the multi-natIOnal companic5 
m.mufacturing med icines = 

(b) whether these companlt!!) are pro-
Jucing life saving drugs; if so, the ratIO 
of "'ul..h drugs VI~-a-VIS other drugs like pain 
kllJcr~. etc. produced by these companie~; 
and 

(l-) what has been the growth of pro-
ta of these companie'"'l during the last three 
years? 

THE:: MINISIER OF STATb IN lHE 
DEPARTMENT OF CHEMICALS AND 
PETROCHFMICALS IN THE MINISTRY 
OF lNDUSTRY (SHRI R. K. JAJ-
CHANRA SINGH): (a) and (b) FERA 
companIes are manufacturing a wide range 
of pharmaceuticals including many e" .. ential 
drugs like antibiotics, Sulpha drugs. Vitamins 
Analgesics and Antipyr, tics, Cortico-steroids 
anti- TB drugs etc. This Ministry monitors 
the production of only 87 important bulk 
drugs. 

(c) ProfIts made by pharmaceutical 
companies are not menitored by this 
Ministry. 




